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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : I am going to  
call  you,  Mathur  Saheb. 

Meanwhile, we have one more message 
from the Lok Sabha. 

(ii) The    Parliament   (Prevention    of   Dis-

qualification) Amendment Bill,  1992. 

SECRETARY-GENERAL : Madam, I beg 
to report to the House the following message 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha : 

"In accordance with the provisions of rule 
96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose the ,Parliament 
(Prevention of Disqualification) 
Amendment Bill, 1992, as passed by 
Lok Sabha at its sitting held on the  
12th May,  1992." 

Madam, I lay the Bill on the Table. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : I did not 
encourage you. There was no encouragement 
from the Chair. 

STATEMENT BY MINISTER 

Provision  of  Group   Dialling  Facility   in 
Rural   Areas   and   Local and Ration-
alisation of Tariff for Local and Trunk   

Calls 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : Sahu Saheb, just 
one minute. I would like to seek the 
permission of the House, since there is no 
other Vice-Chairman present, to call Mr. 
Narayanasamy kindly to take the Chair. J am 
also going to ask for clarifications. 

SHRI  BHUVNESH  CHATURVEDI 
(Rajasthan): Madam, Vice-Chairman, it is a 
good replacement. 

 

[Shri V. Narayanasamy in the Chair] 

DR. RATNAKAR PANDEY (Uttar 
Pradesh) : Mr. Vice-Chairman, are you going 
to allow every Member to speak or 
not ? 

THE    VICE-CHAIRMAN     (SHRI    V. 
NARAYANASAMY) :    Special    mentions 
will  be taken up tomorrow. 7.00 P.M. 

DR. RATNAKAR PANDEY : Are you 
going to allow every Member or not. Please 
make  it clear 

THE VICE-CHAIRMAN SHRI V. 
NARAYANASAMY) : Special Mentions will 
be taken up tomorrow. 
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"Although this proposal will entail substantial loss 
to the Department, it is expected that with increase 
in telecommunications network, the same would 
be compensated in future." 

1 would like to know what is the substantial 
loss because of this and how much will it be 
augmented and conpensated ? 

Thirdly, certain concepts are not clear. For 
example, this Group Dialing business. It is rather 
technical. What is this Group Dialing concept ? 
Please enlighten on this. Of course, telephone 
facility is a good thing. As my hon. friend who 
preceded me said, when the telephone bills are 
inflated and come to us, then, it ceases to be good. 
I would also say even the Members of Parliament 
have complaints about inflated bills. Somebody 
gets a telephone bill of Rs. 2 lakhs. Somebody gets 
a telephone bill of 3 lakhs. Somebody even gets a 
bill of Rs. 8 lakhs. Perhaps the main source of 
inflated bills is the lower staff, technical staff who 
mix up the line and these troubles emanate from 
them. 1 do not know how it is done in the case of 
electronic telephone exchange. He must have 
received complaints to this effect from a number 
of people. 1 want to know what measures he is 
taking to satisfy, to remove these genuine 
complaints. Shri Rajesh Pilot is such a dynamic 
Minister and he is done so much tor the villages 
that 1 hope he will do something regarding 
inflated bills. If Members of Parliament are getting 
inflated bills, you can imagine the plight of the 
common man. 

1 will end up with one small problem pertaining 
to my home town, Jaunpur. An electronic 
exchange equipment was brought over here. But I 
do not know why it was removed to another 
distant place. Though a decision was taken to 
install it in Jaunpur, they have moved it to another 
place. In this connection, I had asked a question in 
this House. Probably that question got mixed up 
with some other matter. The Minister thought that 
I was asking for a manual telephone exchange. In 
fact, I asked for an electronic telephone exchange. 
I want to know, why it was shifted to another 

 
SHRI KAPIL VERMA (Uttar Pradesh): 

The first thing that I want to know is this. The 
Minister has said that these schemes will be 
implemented by 31st August, 1992. I 
welcome the schemes and 1 contratulate him 
for a deep thinking in the matter. He wants to 
reach all the villages. I want to know what 
will be the total cost of the plan. How much 
would it cost the Exchequer ? 

Secondly, though it )is rather technical, 
while talking of the revised charging plan, the 
Minister has observed at page 3, first 
sentence : 
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[Shri  Kapil  Verma] 

place. One cannot get this district and Cities in 
Eastern Uttar Pradesh in the morning when the 
offices are open. You have to dial either in the 
night or in the morning. It becomes very 
difficult to contact Some offices. We cannot 
do our public work. I hope the Minister will 
throw some light on this. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Mathurji, you can 
seek clarifications. Don't listen to them. 
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THE    VICE-CHAIRMAN     (SHRI    V. 
NARAYANASAMY) : Two minutes will be 
given for each Member because there are still 
twelve Members to seek clarifications. So, 
kindly be brief and raise poinfs only. 

 

SHRI H. HANUMANTHAPPA (Karna-
taka) : Sir, I want to compliment the Minister 
on this. But I am unable to understand one 
clause. It is a technical point. I will be 
understanding it only when it pinches me. I 
will give you an example. It is about the 
rating. I am living 200 kilometres away from 
Bangalore. Earlier, I used to pay Rs. 25 as 
charges per metre-call. For a distance beyond 
200 kilometres, it is Rs. 50. But they are 
charging me Rs. 50 though 1 am within 200 
kilometres. When I took up the matter with the 
officials, they said, "You have been billed. 
That billing arrangement is made from Banga-
lore to the billing station which is 60 kilo-
metres away." I do not know why I should pay 
double the charges just because the billing 
station is 60 kilometres away. Unless I know 
where it pinches, I am unable to persuade 
myself to compliment Mr. Rajesh Pilot. When 
it pinches me, then alone I will be able to 
understand. He himself said that this is more 
technical. 

As far as the yardstick of the telephone is 
concerned, the Minister himself has accepted 
that it is no more a status symbol. It is a 
necessity. I request the Minister to keep a 
monitor at the district level or at the tehsil 
level to know as to how many phones the area 
is having, how many hours they are working in 
a day and for how many hours, they remain 
idle. Then we will know the real position. We 
need not be happy that we have extended the 
net-work for the whole country and a number 
of phones  have  been  installed.   But how 
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[SHRI H. HANUMANTHAPPA] many 
phones are really giving service'.' That is more 
important. I request the Minister to introduce a 
system wherein there is monitoring in every 
exchange and the mechanics concerned should 
be hauled up if the percentage of dead 
telephones is more or if the telephones are not 
working properly. I request him to take 
serious, note of it and introduce it. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : I said, two minutes 
for each Member. You have crossed two 
minutes. 

SHRI H. HANUMANTHAPPA : I am not 
repeating anything. Now, I repeat your 
request. If an auto-rickshaw can have a meter, 
if a taxi can have a meter, why can't the 
telephone ? Like the Electricity, Department, 
put a meter. Even if it is at our cost, it doesn't 
matter. 

SHRI RAJESH PILOT: I will put a meter. 

SHRI H. HANUMANTHAPPA : Thank 
you. At least for three minutes, let it be under 
our control. It should not be under the control 
of your department. In my own district, taluk 
headquarters is at a distance of forty kms. But 
the line via Arsikare covers a distance of 160 
kms. The consumers have to pay charges for 
160 kms rather than 40 kms. This anomaly 
should go. The Minister has assured us that 
the new system will take care of the removal 
of this anomaly. 

Thirdly, the Minister has stated that 
electronically so many districts are being 
converted. I am from a district headquarters. 
In a district headquarters, you have connected 
only one-third or one-fourth of the telephones 
to electronic exchanges. Your old units still 
continue. You have connected new units. That 
does not mean that you have covered the 
whole district. The  whole  thing  should  
come  into  this. 

Fourthly, one more important aspect is 
there. Whenever there is a complaint, the 
department has a key with them. They stop the 
telephone first and say, first you pay and then 
complain, If you change this 

rule, your officers will learn a. lesson. Why do 
you penalise us ? There may be genuine 
difficulties, there may be genuine problems. In 
other cases, you fix a date and if there is a 
complaint, let it be decided within one week 
or within ten days. The department should 
decide it and take money. But the department 
says, first pay the full amount and then 
complain. This system should go. This system 
has given unlimited powers to the department 
and the subscribers have been hauled up un-
necessarily. 

After seeking these clarifications, I still 
compliment the Minister, of course, with a 
reservation that whenever it pinches me, I will 
speak. 

 



361       Statement [12 MAY 1992] by Minister        362 

 

SHRI SANTOSH BAGRODIA (Rajasthan) 
: Mr. Vice-Chairman, I have always been 
pointing out that if the communication system 
is improved, it will really help the country, 
especially in saving petroleum. Therefore, I 
compliment the hon. Minister that this system 
is definitely improved, not only for local calls 
but for any type of calls, either international or 
national. The point I would like to raise is that 
they are going to meter calls only in electronic 
exchanges. When you meter one call for five 
minutes, it sounds to me discriminatory. How 
are you going to solve this problem ? There 
can be a legal problem if you say that simply 
because one is in an electronic exchange, one 
can talk for only five minutes for one call, and 
if one is not in an electronic exchange in the 
same State or in the same district or in the 
same area, one can go on talking for any 
length of time. How will you solve this 
problem ? There are some areas where 
electronic exchanges and other exchanges are 
functioning simultaneously. How is ha going 
to solve this problem ? This is my first 
question. 
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[SHRI SANTOSH BAGRODIA] 

The second question is this. When inter-
national calls are made in other countries there 
are times fixed when less rates are charged, 
e.g., from 6.00 PM. to 10.00 P.M. half rates 
are charged for local calls and quarter rates for 
STD calls, as it is being done here. For 
international calls also there are different rates 
at different times in other countries. I would 
like to know from the hon. Minister whether 
he plans to have this kind of system for 
making international calls from India also or 
not. Another point, which I made in the 
morning during Question Hour, is; Why are 
calls for nearby countries not booked ? I don't 
know what is the logic behind it. If STD is not 
available, obviously the operator should help 
through the operator in that particular city or 
country. Why are these calls for neighbouring 
countries not allowed ? Will the Minister like 
to introduce that system now ? 

When we come to the bills, my experience 
is that even M.Ps. are not getting the detailed 
bills of the calls made by them, even for STD 
calls. In the electronic exchanges it is 
available. But still it is not being given to the 
M.Ps. The officers in the Rajya Sahba 
Secretariat just give us one bill—so many 
calls, so much money. We go on asking for the 
details; they never give us the details,. If you 
can, please at least issue orders so that, like 
any other citizen of this country, the M.Ps. 
should also get the  details. 

As regards directory information, as Mr. 
Ahluwalia has said, how there may be some 
problem. Why should we not get directory 
information for all over the world ? With the 
present computer system it is possible. So, it 
must be introduced. 

The last point which I would like to make is 
about collect-calls, which the Minister has 
mentioned in the morning. Collect-calls are 
allowed by other countries. For example, any 
American can make a call from here to 
U.S.A.. and in U.S.A. for that call the 
subscriber of that telephone will pay.   But  if  
you  are  visiting  U.S.A.   you 

cannot make a call from there to your hear and 
dear ones in India because the credibility of 
our country is not acceptable to the world 
telephone system. They feel that India will not 
pay. It is not important whether it is allowed 
to an individual or not allowed to an 
individual. This is a question of credibility of 
our country. When we allow the Americans to 
make call from here to U.S.A. or to any other 
developed country, we should also have the 
same privilege ; otherwise that privilege 
should be stopped to them also. That will be 
more equitable. 
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SHRI SHABBIR AHMAD SALARIA 
(Jammu and Kashmir): First of all, 1 would 
like to congratulate the hon. Minister for this 
very laudable and adventurous scheme which 
he has given. I have all good wishes for him 
for bringing it to a conclusion so that the 
country is benefited. Sir, the existing system is 
not good and the result is that for many days 
the telephone remains out of order. Sir, I want 
that there should be a system by which no 
money should be charged for the period for 
which the telephone does not work, either 
rental or any other charge. My second question 
is about (he resolution of disputes between the 
subscribers and the department. The present 
system has an arbitration clause. This is very 
combersome and it takes a very long time. I 
would like to know whether the hon. Minister 
would consider ways and means to bring about 
an amendment in the legislation so that if there 
is any difference or any complaint with regard 
to charges; that   cunbe   settled.   Now  
coming to the 

 

 



367      Statement [RAJYA SABHA] by Minister      368 

[SHRI  SHABBIR  AHMAD   SALARIA] 

scheme, it is very laudable that the hon. 
Minister has said that the charges for direct 
dialling facility within the SDCA shall be 
concessional at Rs. 1 for every three minutes 
in case of rural exchanges. But my submission 
is that the trunk call charges for these 
exchanges have been raised from Rs. 2 to Rs. 
5 which is excessive .... (Interruptions) Mr. 
Sahu can talk to the Minister afterwards. I 
want the attention of the hon. Minister to this. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY! : The Minister is 
hearing you. 

SHRI SHABBIR AHMAD SALARIA : I 
submit that the enhancement of the rate from 
Rs. 2 to Rs. 5 for one call unit in rural areas is 
excessive. He may consider to reducing it and 
making it from Rs. 2 to Rs. 3 instead of Rs. 5. 
Then, coming to page 4 of his statement,, he 
says that in all systems of more than 30,000 
lines capacity, five minutes will be the 
maximum duration which will be metered @ 
one call unit. If it exceeds five minutes, then 
he will be charged for another five minutes, 
whether he uses it for five minutes or not. May 
I request the Minister that for every one 
minute in excess of five minutes, he should be 
charged Re. 1 instead of a flat rate of Rs. 5 ? 
Will he consider that after five minutes, every 
minute will be separately chanrged ? 

Then it is said that the fax machines and 
computers hold up the lines for a long time. 
Generally the normal subscribers do not hold 
up the line that long. They limit it to three 
minutes. Therefore, the increase in the rate 
should be applicable only to the fax machines 
and computers and not to others who do not 
use the line for long durations. 

SHRI SOM PAL (Uttar Pradesh) : Mr. 
Vice-Chairman, Sir I congratulate and 
compliment the Communications Minister for 
revolutionising the communication system of 
India, particularly the rural India, and 
integrating the whole nation on the 
communication network. Many facilities have 
been allowed by the Communications 

Department like dynamic STD code, confe-
rence within the exchange and between one 
exchange and another, hotlines within the 
exchange and many other facilities which are 
very welcome features of the communication 
system. All of them are very efficiently 
operating, at least in cities like Delhi where 
electronic exchanges are functioning. But in 
granting these facilities, the Department has 
been showing a very callous attitude and all the 
users have been harassed and embarrassed. I 
will cite my own case. My own telephone—it 
is in my name—bearing number 5501770—if 
you wish, I can write to you—was shifted 
about a year back. But so far a new apparatus 
has not been provided to me. I am using an old 
instrument which was lying with me when I 
shifted my business and I am managing with it. 
This is my personal experience. And I say this 
will full responsibility. Two : Delay in shifting 
this very telephone. Even after the issuance of 
the OB number, it took more than a year and I 
had to go to the office thrice. Only after issue 
of the OB a third time that this telephone was 
shifted. Third : I had sought the provision of 
dynamic STD code more than six months ago 
from the Area Manager (West) for my other 
telephone No. 5555366. My house is in 
Janakpuri. This telephone is in my father's 
name. This has not been provided so far. There 
is a phone in Sarita Vihar which belongs to one 
of my cousions. I had requested the honourable 
Minister and he assured me— and the 
language used by Mr. Pilot in his letter was—
that it had been ordered to be shifted 
immediately in February, and still it has not 
been implemented. I will give you the 
photocopy of that letter; I am not carrying it 
with me just now. 

Fourthly, there is a phone in the name of 
my wife and the number is 6449489. 

SHRI RAJESH PILOT : You have so many 
phones! 

SHRI SOM PAL: She has a business and it 
is in South Extension. She had applied for a 
dynamic STD code and three times the letter 
came back saying that the signature did not 
tally and I as a Member 
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of Parliament had to certify that. It could be 
verified on phone. What is the use of having 
such a communication system where you need 
letters to travel for six months and still it is 
not being implemented and nothing is done ? 
It is a very small matter and there is 
unnecessary harassment. 

I would like the honourable Minister to 
consider all these things. When he is 
revolutionising the whole system, at least let 
him have a look at the procedures. Once these 
things are applied for, there should be some 
time-limit and it should be seen that within 
that period all these are granted. 1 say this 
because this will create additional revenues 
for the Department and it will earn them 
goodwill also and reduce the difficulties of the 
subscriber in a big way. 

There is another fact which has come to my 
notice and it is that certain machines have 
been developed abroad and imported in India 
by certain private citizens which can doze the 
meter. I would like to know whether the 
Minister has come across such information 
and, if he has not, let him kindly check up. 

Then, there is a racket which is going on 
and to which everybody has referred. I made a 
call to Mekrana about three months back and, 
after a month of that call, I received a call 
from the Cannaught Place Trunk Exchange. A 
lady called me and asked me whether I 
wanted to make trunk calls very frequently. I 
do not want to mention her name because, 
otherwise, she may be hurt. She said that if it 
was so, I could have an arrangement for ten 
rupees within a few minuutes. If you wish, I 
can give you the name. 

THE    VICE-CHAIRMAN     (SHRI    V. 
NARAYANASAMY) : Yes, Mr. Chhotu-bhai 
Patel. 

 
The statement has been drafted very nicely. 
The statement itself speaks of the competence  
and  efficiency   of   the   honourable 

Minister. 

 
The planning and programme made by the. 
honourable Minister has been made with total 
intelligence. I would like to know from the 
Minister whether he is going to implement this 
Group Dialling System work efficiently. 

 
Thirdly,   there   are    so   many   families 

which are staying abroad. 
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SHRI SARADA MOHANTY (Orissa) : 
Sir, I would like to seek   a   clarification. 

THE    VICE-CHAIRMAN     (SHRI    V. 
NARAYANASAMY): Already, 21 Members 
have sought clarifications. 

SHRI RAJNI RANJAN SAHU : Sir, please 
allow him. He comes from a rural area. We all 
support him. 

SHRI SARADA MOHANTY : This 
statement is in regard to telecommunications. I 
would like to know from the hon. Minister as 
to when he is going to come forward with a 
statement on postal services. What measures is 
he taking in regard to postal services ? 

THE    VICE-CHAIRMAN     (SHRI    V. 
NARAYANASAMY) : This is about tele-
phone. How can you seek clarifications on 
postal services here ? Now, the hon. Minister 
please. 

SHRI RAM AWADHESH SINGH (Bihar) 
: Sir, just one minute. 

THE    VICE-CHAIRMAN     (SHRI    V. 
NARAYANASAMY) : You were not there 
when your name was called. Please take your 
seat. I have already called the Minister. Mr. 
Minister please. 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : The House is 
adjourned  till   11.00  a.m.  tomorrow. 

The House then adjourned at 
seven minutes past eight of the 
clock till eleven of the clock on 
Wednesday, the 13th May,  1992.  


